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For cmab{walc@)

To be foken 0 31263 @3

P (ovat 07.Qmo- D'\J“\& b S\r/\ 1203,

ORDER _DATED 31.1242003.
S12-02  Jor B V» Anttd
ll“b Heard llr.P.R.JeDash, learned
S.p- c)f!

Couns el fer the Applicant and Mr.R.C.
Rath,learned Standlng Counsel appearing
W/Ltj]’“ for the Rallways,

{e’&;r) 31203 2. In this Criginal Application

U/3.,19 of the Adninistrative Tribunals
Act,1985, the Applicant has raised a

claim that lands recerded in the nane

of his family meubers have been acquire%
&




NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

.

>

| ("’7;4 Y oolax a/;(~3//29

& i OB Cep”

v-:s@staﬁtﬁﬁy& Jaee 6
255 1

s
¥
. ¥

A e

767 f/[bL (ST —

,@/
2%

' olay/

s

L .

sl 4
“ A5
/7 Pas A Tlee §ome

Y
L

(for censtructien ef Railway deublinc; ling/
track between Sal agaon-Nirgundi) and that,he
has made representatiens unier annexur e=3/3
dated 30.8.1999 fellewed by represeatations
dated 10,1.2000 and 21,11.2003 seeking an
enployment pursuant teo Railway Beard's
instruction dated 10.11.1989,.It is the case

of the applicant that the sald representationg
have not yet received due consideration of the

Autherities/Respondents

3. In the aforesaid premises, this
Original Application is dispoesed of at this
adnission staye,with directien te the
Respondents to consi der the grievance of the
Applicant(as raised in this O.a. and under
Annexures-g/ 3. %/ 5 and A/6) and while dolng p
so, the Respondients should make necessary &
verification to find eut as te whether the
ca® of the Applicaat comes within the "
relevant instructiens ef the Rallways andj

to grant necessary relief, as due ani
admissible under the relevant rules goveralng
the field te the Applicant.

4, Send coples of this erder aleng

with coplies of this C.A. to the Respondents,

5. Free copl es of this o der be glven

to the learned @unsel for both sides.

(Juliicial)




